KARNATAKA LOKAYUKTA
NO:UPLOK-1/DE/440/2015/ARE-9 M.S. Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 05-12-2017

: : ENQUIRY REPORT : :

:: Present ::

( Lokappa N.R )
Additional Registrar of Engiuries-9
Karnataka Lokayukta,
Bangalore

Sub: Departmental Enquiry against Sri D.
Krishnaraj, Assistant Executive, Karnataka
Rural Infrastructure Development Limited,
Raichur -reg.

Ref: 1) Government Order No BET DRI /SBYS /26505 —

&mgocs- nom 38nsH/2015-16 &: 25/8/2015.

2) Nomination Order No: UPLOK-1/DE/
440/2015, Bangalore dated 02/09/2015 of
Hon’ble Upalokayukta,

* HE KAE () kk ok &

This Departmental Enquiry is initiated against

Sri D. Krishnaraj, Assistant Executive, Karnataka Rural
Infrastructure Development Limited, Raichur (hereinafter

referred to as the “Delinquent Government Officials” in

short “DGO”).

2) In view of the Government Order cited above at
reference No.1 and Hon’ble Upalokayukta-1 vide order dated
02/09/2015 cited at reference No.2 has Nominated
Addl.Registrar of Enquiries-5 to frame the charges and to
conduct the enquiry against the aforesaid DGO. Addl.
Registrar of Enquiries-5 has prepared Articles of charges,

Statement of Imputation of Misconduct, list of witnesses
O—



proposed to be examined in support of the charges and list of
documents proposed to be relied on in support of the charges.
The copies of the same were issued to DGOs calling upon him
to appear before the Enquiry Officer and to submit his written

statement of defence.

Later vide Order No. Uplok-1/DE/2016 Bangalore,
dated: 3.8.2016 of Hon’ble Upalokayukta-1 this file has been
transferred to ARE-O.

The Article of charges framed by the ARE-5 against the

DGOs is as under :

ANNEXURE-I
CHARGE
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STATEMENT OF IMPUTATION OF MISCONDUCT
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The DGO has appeared on 7/11/2015 in pursuance to
service of Article of charges.

Plea of DGO has been recorded and DGO has pleaded not
guilty and he claimed for holding enquiry.

or-
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The DGO has filed his written statement and submit that,

The complaint is politically motivated, misconccived with
an intention to extortion of money from the DGO by the
complainant and is based on conjunction and surmises. The
investigation conducted by the Technical Wing of Lokayukta the
Asst. Engineer-1 Sri Pranesh, Karnataka Lokayukta, after his
investigation has submitted report on 11/2/13 which has
exonerated the DGO of all the allegations made by the
complainant. There is no corrupt practice, deception by this

DGO in handling the work and duties entrusted to him.

The complainant in his complaint has not specifically stated
about date of knowledge of alleged irregularities which is
mandatory to consider the said complaint for
enquiry/investigation u/s 8 of the KLA Act. As such the
complaint bad in law. In this case work were carried out during
the year 2008-09 while complaint is dated 12/1/11 as the same
is barred by limitation. Hon’ble Lokayukta without looking to
the provisions act as proceeded to entrust the enquiry against
the DGO to be conducted by this enquiry form is illegal and bad
in law. The DGO denied the charge listed in the Article of
charges framed against him. Hence, prayed for drop the charge

leveled against him.

On behalf of the Disciplinary Authority, the complainant Sri
Mallikarjun Police Patil, Agriculturist, Jinnapura, Raichur is
examined as PW.1 and Ex.P1 to 9 are got marked. The DGO -
Sri D. Krishnaraj has examined as Dw.1 and Ex.D1 & 2 are got

marked.
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The disciplinary authority and DGO have filed their written
in brief and heard the submissions. I answer the above charge
in AFFIRMATIVE against the DGO for the following:

REASONS

3. It is the prime duty of the disciplinary authority to prove the
charges substantially that are leveled against the DGO.

4. Disciplinary authority examined the complainant Sri
Mallikarjun Police Patil, Agriculturist, Jinnapura, Raichur as
Pw.1 and Ex.P1 to 9 are got marked. Pw.1 deposed in his Chief
examination that, during the year 2007-08 desilting(®p¥3m)w0) of

tank bed of Jinnapura village was not done for which the
sanction was for Rs.30.00 lakh. Further he deposed that, he do
not know whether desilting of Jinnapura tank was done or not.
This witness turned hostile. But, in his cross examination made
by the presenting officer, deposed that, “in the year 2007 an
amount of Rs.30 lakh with respect to Jinnapura tank and 45
lakh with respect to Galag tank was shown to be expended by
creating documents for desilting the said tank beds. The said
two tank beds comes under the jurisdiction of Narayanapura left
canal and for amounts 4 to 5 years 2 tank beds were silted due
to the flow of water and the depositing of the material was not

exonerated.”

S. The Pw.1 further deposed in this cross examination made
by the DGO side that “it is not true to suggest that as per the
documents the work was completed in the year 2009. Witness
voluntaries that for having not done the work, this complaint is

filed. The DGO himself examined as Dw.1 not give any proper

% e
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explanation regarding the charge leveled against him in his chief
examination and in his cross examination only denying the

suggestion made by the presenting officer.

6. Perused the above oral evidence of Pw.1 and Dw.1 along
with Ex.P1 to 9 and Ex.D1 and 2. As per the Ex.P1 complaint
the complainant and other 20 villagers stated that the DGO
created the documents regarding the alleged work of Rs.75 lakh
and draw the amount without desilting of the tank bed of
Jinnapura tank and Galag tank. Ex.P4 is the documents
produced by the complainant Pw.1 along with his complaint it
contain 55 sheets. In the said document the letter dt 3 /7/10
issued by the Asst. Director, Karnataka Rural Infrastructure
Development Ltd., Raichur to the complainant. As per the said
documents the sanction amount for desilting the Jinnapura tank
Devedurga taluk 30 lakh for the year 2008-09 the work done by
the agency by name Karnataka Rural Infrastructure
Development Ltd., Raichur (Karnataka Land Army Ltd.,) by
commencement of the work shown as February 2009 completion
of the work shown as March 2009 and utilize the entire amount
ie., 30 lakh rupees. Along with the said letter furnished the some
documents. The name of the work is improvements to tank at
Jinnapura village in Devadurga taluk, Raichur district. As per
the circular issued dt 6/3/09 by the Director of the Rural
Infrastructure Development Department, 362 lakh released for
development of tanks in Raichur district under minor irrigation.
As per the Nanjundappa report for developments of small

irrigation tanks, as per the government order No.mems 2/2 3308

Bonendd 0:31/12/08 Rs.75 lakh amount of grant allotteg for

-
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Devadurga taluk. In the Ex.P4 there is a report of Karnataka
Land Army Ltd., Raichur in the month of August 2009 regarding
the progress of work in respect of developments of the small
irrigation tanks. As per the said report in respect of the
development of small irrigation tank in Devadurga taluk for the
year 2008-09 Rs.75,000/- grant allotted. But, said amount not
utilized and work is also not commenced, at the time of
submitting said report. But, as per the above said letter
3/7/2010 by the Karnataka Rural Infrastructure Development
Department, the said work was completed in the month of March
itself. This fact also reveals that there is no work done by the
DGO. In the said document in respect of the development work
of Galag Tank divided the estimate amount as two part for Rs.15
lakh and 30 lakh but reason not given. And further the said
department progress report of small irrigation tank in the month
of September 2009 stated as the work in respect of the Galag
Small irrigation tank part I part II and Jinnapura small irrigation
tank development work completed. The above said report given
by the same department created doubt regarding the actual work

done.

7. The DGO not marked the document in respect of said work
ie., MB books. But he produced the documents which are in the
file. As per the documents produced by the DGO the
measurement book written in respect of Jinnapura tank in the
month of July 2009/ in respect of Galag tank in the month of
June 2009. These documents also created doubt regarding
actual work done by the DGO. In Ex.P4 the letter dt 22/6/09

written by the Deputy Director, Karnataka Land Army Ltd.,

QJ‘/
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Raichur to the Chief Executive officer, ZP, Raichur. In the said

letter stated as follows:

BeBNE TowIIY BTy TN FRAONY  2008-093¢ O
g dard 47028 Dew oNFQ OIRCHIODRODY LoDOIT MFE [
QeTRFO  F3OD e:oz;ma% TOIMONON  BR.75 ©F  WORPTINTY, RO
TOTOMROODTY, BooFtd e Aego INTE Hmnd SLaderdeend 75 354
T BRTW QRNBOIPAT.

©os8 B FBO avesdd Xy deoomd B0 dTR, TIMOOCH,
WETOOWA  nOn P BT RFNY [y eTeIO  IBNE PR D

RMROTERY, RT3 XE, be SIFRE TochS, romeocd, cnes
570, Xy YOPTOOH Tonp oD RWITD FIOLT XTFT, BN BRI,
BIB, BB IR JeBHZT.

BITO0T, ATYS, FWBA BPBAWOZ SHVTOTAT [eg JeTITO  FTOH
BTN fon NI BRINT MoRNG ey DeTexmd VMY womewd BINYR
BEOTZT ODBRCBI VB TOTOMOONYR,  TTORIL®  RRT  SWEBIY,
QeRToZ  DTJ0SFOING.  eIToE  WoToTT &Y NeTessd  FToH TR

TR0 TWTORADPHDY ) o3nPade BB, HOARIOY.

8. Considering this letter along with MB book produced DGO
in this case and as per above said letter and report the work not
commenced in the month of June, 2009. Hence, doubt created

regarding the MB book prepared by the DGO in the month of
June and July 2009 in respect of the said works.

9. Further, most important document in Ex.P4 are the
endorsement issued by the AEE, Minor irrigation Sub Division,
Raichur dated 25/6/10 and 28/1/10. In the said endorsement
stated as follows:

In respect of Jinnapura tank

NTOD: T0&d S&ﬁ DRIOD 20056@053@2 gdessTons 83370&&"’9(5 2007-
08, 2008-09, 2009-103¢ mPOTQY BI0DY A RNONBAT OWT  Tonwe
3000E 03PTNUITTR BREF@mIN AT 3R AVFLAT FORT DTT:

dawaﬁx»d &Daiaﬂ:% TOWORATOZ, BeRTNFT S0P BYTT 8303
2007-08, 2008-09, 2009-10s¢ m@dg ﬁdoﬁoQ TOTOONRZNT  WOTOB
FOLDRONOT AT WA FBONY DT 083, DOF FROOTVIT. STT ARV
[TV R BT TOTPMOOONTY, ARFLAVRIDY. 8 0L EOPZY
B@N TS as% DRANRTR VBN,

m,/\/
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In respect of Galag tank

dseeﬁ%sémd &)aioia% TOWORATOB, Tonw mgwbdgoda BeTTORE ToLEIY
VT NYR oD FCONY TP 5-6 [RENYOT DTo000NERTT  WOTOR
TOLDRONOT VD WATH Ve BPFHONNIT.  FON®AT  deTI), 2007-08,
2008-09, 2009-103 =T 00 JwR OIPFTe ToTMEONER), FBeoRY 8
BI0LIONT), TR [&d TII WHICHDTA WBNITONT.

10. Considering the above said two letters written by the AEE
Minor Irrigation, Raichur along with Ex.D2 report submitted
by the investigating officer. It is clearly reveals that water level
of the said two tanks not decreased since from 2007-08 to
2009-10. Even at the time of inspection made by the I.O on
23/2/11. Investigating Officer also stated that, he unable to
find out whether desilting the tank bed in the year 2009 or
not. He only came to conclusion regarding desilting tank bed
based on the 2 to 3 persons statement who were present at
the time of draw the mahazar as per Ex.D1. Hence, statement
of the said persons without examining on behalf of the DGO
and without any particular documents regarding execution of
the work, the Ex.D1 and 2 are not acceptable. There is
sufficient evidence to show that, the DGO had
misappropriated the fund granted regarding the desilting of
the tank bed, development of the Jinnapura and Galag tank.
There is no sufficient oral and documentary evidence from the
side of the DGO to disprove the charge leveled against him.
Considering the above document and evidence it is clear that
the DGO without utilizing the amount allotted to the desilting
of Jinnapura tank bed and Galag tank bed as per the
estimation, was creating the documents without executing the
said work and misappropriate the amount of Rs.75 lakh and

caused loss to the state exchequer. Hence, he is responsible

pj&L/
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for the same. The above said facts and circumstances clearly

reveal that the DGO has failed to maintain absolutc integrity

devotion to duty and acted in the manner unbecoming of a

government/public servant.

11. In the event of the circumstances, the charges leveled

against the DGO is proved. Hence, this report is submitted to

Hon’ble Upalokayukta-1 for further action.

Lokappa N.R)

Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bangalore.

List of witnesses examined on behalf of Disciplinary

Authority.

l PW-1

Sri  Mallikarjun Police Patil, Agriculturist,
Jinnapura, Raichur

List of Documents marked on behalf of Disciplinary

Authority.

Ex.P1 Written complaint dt 11/10/2010 of the
complainant

Ex.P-2 Complaint form No.I

Ex.P2(a) Signature of the complainant

Ex.P-3 Complaint form No.II

Ex.P3(a) Signature of the complainant

Ex.P-4 Documents enclosed to the complaint (58
sheets)

Ex. P-5 Letter dt 1/4/2011 written by the
complainant to Lokayukta office regarding

Ex.P5(a) progress of investigation
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Signature of the complainant

Ex. P-6 & 7| Rejoinder dt 18/5/2013 of the complainant
Ex.P6(a) Signature of the complainant
Ex.P7(a) Signature of the complainant

Ex.P8 &9 . | Two letters enclosed to the rejoinder

List of witnesses examined on behalf of DGO.

DW-1 Sri D. Krishnaraj, Assistant Executive,
Karnataka Rural Infrastructure Development
Limited, Raichur

List of documents marked on behalf of DGO

Ex.D1 | Spot Mahazar dt 6/7/2012

Ex.D2 |Investigation reportdt 11/2/2013

o
( Ln{a’pflgl.i}?)

Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bangalore







GOVERNMENT OF KARNATAKA
i

KARNATAKA LOKAYUKTA

NO: UPLOK-1/DE/440/2015/ARE-9 - Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Date: 12/12/2017

RECOMMENDATION

Sub:- Departmental inquiry against Sri D. Krishnaraj,
Assistant Executive Engineer, Karnataka Rural
Infrastructure Development Limited, Raichur Division,
Raichur.

Ref:- 1) Order NO 38T RRICF /SBYS/ 2307~ LTI T-NOM BNYy/
2015-16 Omce 25/8/2015 of the Managing Director,

Karnataka Rural Infrastructure Development
Limited, Grameenabhivrudhi Bhavan, Ananda Rao
Circle, Bengaluru.

2) Nomination order No.UPLOK-1/DE/440/2015,
Bengaluru daled 2/9/2015 of Upalokayukta-1 Statc
of Karnataka, Bengaluru

3) Inquiry Report dated 5/12/2017 of Additional
Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru

The Managing Director, Karnataka Rural Infrastructure
Development Limited, Grameenabhivruddhi Bhavan, Anandarao
Circle, Bengaluru, by its order dated 25/8/2015 initiated
disciplinary proceedings against Sri D. Krishnaraj, Assistant
Executive Engineer, Karnataka Rural Infrastructure Development
Limited, Raichur Division, Raichur (hereinafter referred to as
Delinquent Government Official, for short as ‘DGO’) and entrusted

the Departmental Inquiry to this Institution.

2L This Institution by Nomination Order No.UPLOK-1/DE/440/
2015 dated 2/9/2015, nominated Additional Registrar of



Enquiries-5, Karnataka Lokayukta, Bengaluru, as Inquiry Officer
to frame charges and to conduct Departmental Inquiry against
DGO for the alleged charge of misconduct, said to have been
committed by him. Subsequently by order No. UPLOK-1/DE/2016
dated 3/8/2016, the Additional Registrar of Enquiries-9,Karnataka
Lokayukta, Bengaluru was re-nominated as inquiry officer to

conduct departmental inquiry against the DGO.

3. The DGO was tried for the following charge:-

“@ R ¢Un AP RIFoE 20078 AIAHY DT TOODETOVE
BOBRAOHT THCHWATY BWBSH FROTEIT TOENCED DRVLPRT 30PN
ORI AOHWS TeohWAT VY  IIE, IRFRTIT  ROBPFRY
BAGRORE 3 ORMES  JeOTTRuN, BIFhT TR,
BeRone ORD? ToohWBRD BG AR AX, TR Bt WRRTOW
QeSy,  WINOMHOT, SOTRBCTBID, TooRIRTY  TTOFEIT  TIRNCED
DNROPRI  TIORENY wzpaséz% ACHNT (28 ATHTOWTD) VRS
THT, BT RO & BRORY, A Tone 2836 QTHTHTRTT 20073¢
O TeohWRDT WYY XY QTR0 #3 aﬁ:a%ess FeHMONY
ORI, VESWRT  ORT BT $8ohy, ©e.30.00 3R
VBFRY, RO TRFT TSR Se.45.00 oIRY  DWERY
@zp:é%ﬂm@zmﬁ)mn TROSRIRY, BT, ©nd, 8 CER FERD
TOTUOHNTNT ABWROW  TOLNTWOD mﬁe_qpoﬁgd%, 4-5 [RFRvon 3
OTRA BN 22 JCOVOT TOTRNF FSFOTRNT, Zone airasas‘doégad
F3R AT BOVHRTOT, VY SRFWe IVARNTRY, TRBDRT IO/
SOCOTRNTY, VT :);@coiacand%, odwey)se 83 @zpw@f% soxnwenoe,
BepReIBRTINOe For WORYToTW AT, Tene 28¢ SRTETT BT
B FRegwo 30000HTT. By FeQ,0R TR0 03 38 IRR WTQ
Redes BT, ITFLE SReTosNg HoBcdh To0dE Qyens =08l
WPCHOITOR IPAT WITY T0IF DPNE  BTo0PT  HPOHOBTTH-1
oRoR VBN IPRT, INSPTOND o8 06.07.201280% ¢
H05e08 RNB, BAHTCT HEOR SIRES ToWETINYTOT  DTOT
11.02.201350 T@» 8Re Wi BB BRTY HDCRNTTR BB 2,085
3&9303:@562: %ogeow‘/&rac#/zsacezb—%/zom T
60§eow/waﬁd@ca€/z€ac€w—27/2011:3&2, gs';se% IBD  AeRTHZTT.
8033 B3 IFTIB 3350 ISR BATYTRTOR B9, BFT JZIT

Page 2 of 5



Zegenn, WX IR0 SN XIT 8 IRENAPOT ZT WOTOW TN
Wy JeOROTW  DonTD, XBRPYWE  TRHMD  ARFTLAPNOBUR,
BVQTORYR TRFHITE B Sy owd wITY, BF BRIFR 30w
AT T AR’ TOCIRE IS ALBRE, ST, IR ek
wRs Bewd IBRTHTYVOW I WT ART  wWoX Bewdclnodn
=30 ReRTHTT. & 3IRSTOT  WoINYRY, BRLOBTTN
TOSEOATN B3 IPTORW WOBNEL FORWOALIT.

(i) ooohwRTy Wop Woweondcin AFos 02.07.20093 &P Mo,
8500@/3.38/635&0/2009—106%05: 2008-093¢ OX LQFT
[RFRQ S, deard 47028 3eR e:azp%@p odpemRodR XY
QeoemO 3N eazpagtgpmh BeRone ORI noR I8 @z;)asaagﬁ
dﬁ.30+15=45®§ﬁ°§§34, dmawd 83 eﬁzp%@(pﬁ T®.30.00 Oﬁhﬁeésbd
DWF SRR ORRRTR ARTLIR.

(ii) sheed Rewn wdezebmes fon WPFY IR LT 0RO TR
8R.30+15 egﬁe&ﬁ Wn-1 HJ) wn-2 0w, OTTRCTEICRN
@@wddsﬁ WP  TOONSOD 08, FOODRFRTFDT  WHTONY
AR [BoIT wolt BRFHE WEHMOONYR 2 GO et
3RO WRTE I, BT I BedIw TR.30.00 OInY
WOTREY TR VR TOURODTTE =, FOONFATETT WRTONS
ORDHRRTN TBRTLSS.

(iii) eoednty 28wy Bowons® QTR0 02.07.20098 . &XeTRHTT
ORHTRN VRNE BRRR, ITertid FEFoTR X0, MY 45 TN
2009 d=03 27.11.200930TH maoé FOONFAWEDT  WPRTONL,
2309 WoRCHT TeoHIRDy SROR TY W FTMODHES, OO
BoreE Pedim dNE (SN 3.90°.0.8.00°) Sedwen Txen
&T3edAT.

(iv) amrchmeddy, Foshmoohde =t Be.75.00 OFNTRY QDI
SRR JRFFRN OIeE DTROTHEOT FOSHMIOOOHTY, BTORA, o330
OTOBFOTH  WOTWODAAYTRORIOT [k  Jewde,  IW®
FoRCHYTHTOZ ToHMeOcH oIS FNEY XIIeN THAT [
RSy DONT), TR BRW DONZRORW Q0T B[RS JITR
TBRDHTTOR RERT kIR JDHFTRN Dy, JFSTEI IPRTS.
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(v) 3 oen wosndsy, I0dedIRA, Qe Tene 28 ITTHTTT
BehHo3 BeRTRF TORIT NOR FT BFNT #3nish 2007000
20108238 TeoeChHHTHC  wowor TR WA JeoROT
BHOVZRORT), VRINY TRW SRo30T)T mdéagﬁom icklatc]
1 I8¢ omdhmedd (@XFP)  non  d8ad BRYI
QOHTLPLTRN RO 330H BRVIJJS FORMOOR 23R WOLWRORTN
:msbé FPOPFIATREE  OTON VST aaoﬁrmaejﬁ WTHTOB
8r.30+15 o3 SRTOODASR 2 WOmeLd  TICHY, 203303,
WRHDRTS T SRF[e Bewh IRIR XFFSE ©e.75.00 3R
5356,.’)? aa%mmgee.

(vi) coodednty  evIRgens ey Reoewmd QeRB0H TIOR3
POHFATEBE  BPOHOBH  BRAHISOR  BRBITIIR  DRT
D008 25.06.20108 HR3ch IS BeSwRE TORIS NOR Ty
BooFhd  88R  meTecdemhd WOROE TN W Ve
e IBBRTHIR, ©F) 2007-0800% 2009-103=SK A0S wHyd
ToomhH0E BeODT, ©HS AT AWISH Ihwd  cIwFoie
PHWO JRFHAY Q0T BePDHTS. FFOOT SR U DR
33re, TRORCHY  HORRLF RREE T, AF  Beons
REEIT  RrO SPYCOR  ITHYE  0e30hQ  SBRERORTY,

2ortid mondes Feme (SRI) JohmRRE 19663 3(1) (1)ooB

(i11)3 azwozséozb?»gl POQORR DHNFRI  IRRDIPTOOW,
d@cm&@ewﬁo&?ﬂ BHOJRNS.

4. The Inquiry Officer (Additional Registrar of Enquiries-9) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has held fchat the Disciplinary
Authority has proved the above charge against DGO Sri D.
Krishnaraj, Assistant Executive Engineer, Karnataka Rural
Infrastructure Development Limited, Raichur. The Inquiry officer
has held that the DGO without utilizing the amount allotted to the
desilting of Jinnapura Tank bed and Galag Tank bed as per the
estimation, has created documents without executing the work and
misappropriated the amount of Rs.75.00 lakhs and caused loss to

the State Exchequer.

Page 4 of 5



5. On re-consideration of inquiry repor't, I do not fihd any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

. As per the First Oral Statement submitted by DGO, he has

retired from service on 31/8/2016.

7. Having regard to the nature of charge proved against DGO
Sri D. Krishnaraj and the amount of Rs.75.00 Lakhs
misappropriated by DGO, it is hereby recommended 'to the
Government to impose penalty of recovering a sum of Rs.75.00
Lakhs from DGO Sri D. Krishnaraj, the then Assistant Executive
Engineer, Karnataka Rural Infrastructure Developmerl Limited,
Raichur Division, Raichur from the pension and other allowances

payable to DGO.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

(JUSTICE N. ANANDA)
Upalokayukta-1, ( ) 1[ t-
State of Karnataka,
Bengaluru

Page 5 of 5



[
"
I -
= I
4
ay 1
B . o
M e
. b ﬂ
-
'_I
- ™ .
_lll
I
-
-
N 1
L ..2
(] R
-
e " . I|
-
-
<
-
|
I
. k
i ﬁ
| | ]
) '
Q
"
™= - - I
.-
|I I
J TS :
1 L 2 1
- "
v
e
I
I
. .
I b




